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and said that they must pioduce
Dalda and not margarine Ultimately,
the UP Government wag forced to
ccmpel the firm to start producing
Lalda instead of margarine The
workers went to the manager’s office
and said after banging hig table
‘Would you agree to produce Dalda or
nuct’ and ultimately, the Arm was
foiced to produce it

Agam, Government have developed
a gap for exporting certain essential
commodities of which the country 1s
starving The poor people and espe-
cially the village people are the
worst suffrers m thig  regard 1
might mention here that there 13 a
movement only to export rice and
wheat and other things, which one
can undeistand, but even to export
drugs out of the country Even the
urban people do not get the essential
drugs what to talk of the poor peo-
ple 1n the willages But Government
have got 5 fad and they want to per-
mt certain firms, mostly foreign firms
to produce drugs m India and export
them outside They get only Rs 15 cr
20 crores this yay per year whereas
the drugs coulg have been made
available cheap to the people in India
for our poor and middle class people
in particular What I woulg hke to
stress 18 that Government have got
ne price policy and no control policy
So that the big industrialists are able
te go on doing whatever they like,
and Governments decrees or dictate
are never listened to by them with the
result that Government are absolute-
ly incapable of controlling the prices

Therefore, this Resolution which
says that essential articlegs of con-
sumption should sell at 1} times the
tost of produetion, including transport
charges, taxes and profits is very
timely

lagtly, since you have rung bell,
1 am remindeq of the speech made by
Shr1 Daschowdhury in which he re-
lated the condition of the jute growers
It 18 knowp to everybody that this
year the jute growers have learnt
the object lesson of their life There
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13 a movement 1n Bengal, everywhre,
in which all sections of people from
Congress to all other political parties
have come to the conclusion that it
18 not worth growing jute. Already
propaganda 13 going round among
the peasanty, ‘Do not grow jute, rather
grow paddy At least we will be
able to eat something’,

Therefore it 15 high time the Plan-
ning Mimster reviewed the pricing
and control policy Let him think
again not only n  regard to taking
over certal, basic mndustres that pro-
duce essential commodities but also
the distnbution of certain easential
commoditieg and articles Otherwise,
the whole country 1s going to rums

The last word I want to say is this
The rallway strike 13 coming, it 18
definitely coming One of their basic
demands is cheap shops wherein grain
and all other essential commodities,
four or five items have to be supph-
ed If this 15 not done, the rallway
wor kers followed by other workers
aie going tu stiike and the whole
countty will be 1 a chaotic condition

for which the Government of India
should thank only themselves and
nobody else

1637 hrs

MOTION RE CONTEMPT OF THE

HOUSE

MR CHAIRMAN  The Minister
of Parhiamentary Affairs to move &
Motion

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K RA-
GHU RAMAIAH) Before I move the
Motion, I would like to state the facts

ot e Fovoek (rr ) s sty e
Jo diez wis wE & 1 Wik
W qeogE wenw @ A faed
o e e few foew 9T
t
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SHRI K. RAGHU RAMAIAH: I
am stating the facts.
MR, CHAIRMAN: How do you
know what he is going to say?

oft vy fedt  fam1 wrdv a9 a7
A A A AT T TR WA 8,
Tma (a7 3w 2, @ 97 §N @&

T &

aufa AP W9 g5 AT A7
@ OFg R F ) TR A E
fsr ¥ tRAFRITn A &
S AEAIGT | WMGTPA YA A Al
W @ WA SAT |
SHRI K. RAGHU RAMAIAH: This
is something which has arisen today

in respect of which I will first state
the facts and then move my motion,

Today at about 2.20 PM, a visitor,
who was 1ssued a pass in the name
of Shn Ratan Chandra Gupta, came
up to the gate of the Public Gallery
after getting his pass checked at the
checking post. Shr1 KL Wadhwan,
Semor Watch and Warg Assistant,
Grade II, who was on duty at the Pub-
lic Gallery Gate, was checking the pas-
ses of a group of visitors When Shn
Ratan Chandra Gupta, who was last
in the queue, saw that the pas-
ses were bemng checked, he
broke the queue and made a
dash inside the Public Gallery Shrn
Wadhwan tried his best to stop him,
but he cntered the Gallery and started
shouting slogans, He was immediately
overpowered by the Watch and Ward
and Security staff and brought outside
the Gallery.

When Shri Ratan Chandra Gupta
was brought into the room of the
Assistant Watch and Ward Officer, he

tely took out a pistol and fired
in his chest. Ag a result of this, he

sustained a superficial woung on the
chest

On close search, 2 pistols and one
round object, presumably some ex-
Plosive, some currency notes and
Pamphlets were recovered from him.

doctor on duty in the First Aid

Post w
firet 31;3 falled and he rendered him
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aymfx wgfey A 8 § 7
ot foem S Asd AT W
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SHRI K. RAGHU RAMAIAH: As I
was saymng, the doctor on duty in the
First Aid Post was called and he
rendered him first axd. He said that
he has not received any serious injury.

In view of this, I beg to move the
following Resolution:

“This House resolves that the
person  calling himself Ratan
Chandra Gupta who shouted slogans
from the Visitors' Gallery of the
House at 1424 hours today and
whom the Watch and Ward Officer
took into custody immediately and
on search of whose person two
pistols, one object which looks like
a bomb and some pamphlets were
found, has committed a grave offence
and is guilty of the contempt of this
House This House further resolves
that without prejudice to any other
action to which he may be liable
under the law, Ratan Chandra
Gupta be sentenced to rigorous
imprisonment till 8 P.M. on the 10th
May, 1974, for the aforesaid contempt
of the House, and sent to Central
Jail, Tihar, New Delhi.”
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SHRI R. S.PANDEY (Rajnandgeon):
1 nse on a point of order. My point
of order is quite simple, A resolution
has been moved. Unless and until
that resolution 1s passed by the House,
the man cannot be taken into ewstody.
Mr Madhu Limaye has just now stat-
ed that this should be postponed.
The very pertinent question before the
House would be that the man cannot
be taken into custody unless the
resolution 1s passed,

SHRI MADHU LIMAYE: No.
s ow faw & & Y Y-
W Frws qg & wwe g
oAt # {fgwag w1 ww e
2oAArgwaw g &1 e ar
T oaer P, gfew ¥ ww
T oqET ¥

SHRI R S. PANDEY: The area
of the Lok Sabha i1s under the
authonily of the Speaker. It i1 for
you to decide about what has happened

in the vicimity of the Lok Sabha. The
resolution has got to be passed.

it oy fowd :  #7E gt Aifew
LA qrr (4341 SY A @ & W9
G S

SHRI R. S. PANDEY: 1If the re-
solution is postponed the man
cannot be taken into
(Interruptions). There is no nud for
:tlrrther enquiry. Everybody has seen
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send him to jail. Hand him over to
the police.

MR. CHAIRMAN: Can you cite any
rule which §s against this?

SHRI MADHU LIMAYE: The
Speaker can do it. ‘There is no
provision that you must punish him

dfiewer et : AN
wn gt} mwmtﬁ
|

fon Fogm Weww @ W fee e
fopfrr ox 9@ AT HT 4

-C R C el
& # 1 of gl (v fag ot v
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¥ o T WEWH 4T IHR
aq {wg &t oF e G0 JY
s A&y w0 T ¥ 9w
6 93 A AT 5, TS ¥
TRedre HW TEAWA ¥ TZARE
wa mdirc ¥ Fiaen R fe
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TmwEgd L a7 AwEgw g
fw & faeg a¢ (a7 e ¥
wE frlr & femm s o«
gaE A YT g7 A 0 §E-FAT
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s o v ]
feagom om w@ 9T oF & w1
w 7 %% froig foy o0d, form &
adi few gred ¥ WA W ud

SHRI K. P, UNNIKRISHNAN
(Badagare): Mr, Chairman, I am
really surprised that an astounding
proposition has been advanced by so
seasoned a parliamentarian like Mr.
Madhu Limaye. In normal parlia-
mentary practice if an event of this
Iund takes place it has to be brought
to the notice of the House, and it is
on a motion of that kind that any
action can be taken and the matter
can be proceeded with. But instead
of supporting this motion, it is really
surprising that an attempt is being
made by the Jan Sangh Member as
well as Mr. Madhu Limaye to use it
for their own political purposes ....
(Interruptions). Whatever might be
the motive with which the man has
brought all those things, a climate of
violence is sought to be created.

SHRI MADHU LIMAYE: You are
creating an atmosphere of wviolence.

WA TR HTETR £

st e wwf @ & Ay 0w
o w1 @ag WE f&owm oW

At ®oF pi oA @
¥ |
MR, CHAIRMAN: I request all

Members to confine their observations
to the motion,

SHRI R. S PANDEY- 1 think it is
your ruling that a resolution has got
to be passed

SHRI K P. UNNIKRISHNAN. This
is an event of great consequence for
the entire future of parliamentary
democracy and we cannot permit these
people to use it for their own political
ends, If they want to do so, we shall
accept this challenge not only here,
but outsdfle also. We shall not permit

this to happen. The House has to take
thig into consideration in all its gravity
and I hope the matter will be desit
with immediately, Any attempt to
postpone this issug as suggested by
Mr. Madhu Limaye will be disastrous
not only for parliamentary democracy
but it will also be wrong frem every
point of view.

st g ww wowm (i)
aamfa agrew, @@ N wow A R,
oy  ra Ao &
are mve ATE & A FT FUTE AT E
fe = 7 T wge A g ¥
R HTHA O 7 9747 | THY g I
g% t@ A ¥ A wmA AT
GF% # weAd o A gd R
T & frd 0g wred( 78 2 fe qey o0d
T AT A W SA R OE TR
aut w3 | faqr weng o fer Wt
ags 2% faur may # | gafan adt @
& g9 woa & R T far 9w
w€ vfow o TS . L0 7
T WRT 97 T AT F f3as aeen
AT A&t T 7T AWM f¥ (o qivleglrat
A ANt A gz ward ¥ 2, 3
5T ZT ¥ WY T ogm ¥ fid
qranidq Miadl A 541 ¢ | TR & 1!
T ETMAT A AT ZL 214 YT H
EaT ¥ WY § ATET T AT WO
T T AT M g /TR AT a3
RIECE - e R TP Ea . R
fae wYr 37 ¥ TFEq TTH X/ A
¥ TE ArYATYy AW A
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. (ﬂfﬁ:‘;iﬂﬂmﬂ‘(ﬂ‘ﬁ WY AT “S;:RI tl{lADHU LIMAYE: He fired
k ~ mself,
ferdf # gF wiwe, ar v gy wiwiy

&g ai—uy S AN € fw T w
g F & T §i—wT ag wiwfy o2
il AT B AT WA E
a4, 3F AT FEWAATAN |
1T HEima g AT Iy v
d T e oft g ow
T T AT A AR Al WQT, a9
T §3T AwgAar 7 g faag a4
Frgem | g7 fag weeedlt & ogw
i ¥ wi (g q41 I 7L ¢
SHRI N, K. P. SALVE (Betul): Sir,
it is a very delicate matter and 1
would request my friends to bring

some degree of objectivity. Let us
understand....

SHRI SAMAR GUHA
Why do you accuse others?

(Contai):

SHRI N. K, P. SALVE: Nothing
should be said on the floor of the
House and nothing should be done
which would even remolely be consi-
dered that we are in any manner con-
domng what hag happened. The first
and foremost requirement is to ensure
that we bring about ;n the most un-
equivocal terms absolute condemna-
tion of all that has happened today.

The second point is, the Motion
seeks that we send him to the Tihat
Jail at 6 P.M, this evening. Shri
Madhu Limaye's objection, as far as
I am able to understand is, why should
we be in a hurry op this Motion. If
he would bring to bear the slightest
degree of impartiality in such a
matter, where a person is caught
with two revolver in his hand and a
revolver is fired, is it not an occasion
for which the person concerned ghould
be ent by a Reesolution of this

SHRI N. K. P. BALVE: It ig not my
case that he hag tried to fire at any-
body else. I only said the revolver
was fired. What lug aun was, whom
he tried to kill, is irrelevant now All
these matters will have to be tho:ou-
ghly investigated. The question as to
what were the motives, is a matter
which will have to be looked into.
But, one thing is fairly clear and I
hope in that, every one in this House
will agree that guch an event which
has happened 1n this House, 1s a mani-
festation of forces which are coming
about and every one will condemn
that i1t must pot come up Let us
settle our seores, outside as to who 1s
responsible. We will do that later
on. Today, it hag happened. If we
allow this to happen tomorrow, they
will reap the consequences, we will
reap the consequences and the whole
country will have to pay for it. Is it
for that we are here? Sir, I would,
therefore, request Shri Madhu Limaye
not to see any kind of political molives
and not impute unnecessary motives
into this Resolution which hag been
moved, and consgistent with the deeo-
rum and dignity of this House, et
us unanimously accept the Motion.
which has been moved by the Minis-
ter of Parhamentary Affairs.

SHRI SAMAR GUHA: The incident
that hag taken place today 1s the most
serious of it nature since this sover-
ign Parliament came into existence
and we should take into consideration
the whole thing, with that much of
seriousness and objectivity and with
a sense of wisdom that this incident
deseives [ want to draw the atten-
tion of all the Members both on the
Opposition, that the security in such
a Parllament 1s not divisible The
question of secunity 1s mdivisible; the
question of digmty 1s indivisible and
question of dignity is indivisible ana
the question of future of democracy
i indivisible. Therefore, i we have
that sense, we should act and veact
to the situation calmly, quitely with
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up at 6 PM and 3 statempnt will be
made on the floor of the House, I
had some other work. I did not go
out and I waited becguse of the
seripusness of the situation, But,
someone told me that the statement
is being made on the floor of the
House and a Resolution is going to
be adopted.

17 hrs.

1 regret to gay that this is not
the way of approaching such a serious
matter with that degree of objectivity
which we expect fram the treasury
benches. At least half an hour or
one hour's notiee should have
been given and a notice put on
the notice board that the statement
will be made at this hour, so that the
members who are jn the Central Hall
could come. The leaders of the oppo-
sition parties should have been pre-
sent and then we could seriously think
it over together, Our Minister of
Parliamentary Affairs is very liberal
in frequently calling ug to meetings.
giving us good dinners and lunches,
In such a serious matter like this, at
Jeast the wisdom should have dawned
upon him that before placing the re-
solutien, he should have immediately
convened g meeting of the leaders of
the opposition partiss and some genior
leaders of the Congress Party also,

MR. CHAIRMAN: Maybe all of you
have been overtaken by events.

SHRI SAMAR GUHA: Why should
we?! Why did I say “‘objectively,
indivisible” otc.? Even the guilloli-
ners could not escape:; they were also
guilltioned,

ﬁﬂ.m;mﬂw to
wondene it.

| —

SHRI SAMAR GUHA: This betrays
lack of objectivity and lack of a sense
of seriousness. Even the
could convene a meeting :
As I gaid, such an incident never hap-
pened in the life of this Parliament.
It is unprecepented. We cannot treat
it casually, We cannot say that just
because the Minister of Parliamen-
tary Affairs thinks that it is the right
thing, the whole House will hayve t0
accept it. There should have been &
collective sense of righteousness. If
you really believe that the question
is one of common security,
common dignity and common future
of all of us, there will be no two
voices in this House in condemning
such a kind of activity, if it i so, I
say “if it is s0" because we are not in
possession of all the facts  Several
times 1 went and I found the boy in
the custody of the police. I tried to
get information from the security
guards but they have been terrorised
and they are keeping mum. They
think if anybody gives any truth, it
may recoil on hum. It is said, the
boy was going to entsr into the .gal-
lery when he was caught. The other
information is he was distributing

ig he tried to commit
there ig a scar because he shot him-
seH. But we do not know the resal
facts All these facts must be brought
before the House and then let ws
calmly, quitely discuss it and decide
without any anger or raneour or im-
puting any motive to this side or that
side. 1f motive is to be imputed,
naturally the question arises, who is
the person who issued the pass? PBut
I do not want to raise it. It ig known

il
§a=§§%§
T
F;%iggg
e
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come and the repercussions odutside
will be seridus .... (Interruptions).

oft ‘W wy¢ : wAnE F T
ww wQ |

SHRI SAMAR GUHA: When shoot-
ings start, they spare nobody. There
it no distinction between the Congress
and the opposition then
(snterruptions).

oft gOOE WYY I TR A F
R4, WIS T2 @IEET
ART TPT AT KT AT R B

SHRI SAMAR GUHA, Therefore,
my humble appeal to you is not to
pas, this Resolution 1n a hurry If
necessary, you adjourn the House for
an hour Let ug have a meeting, let
us discusg it ang let us re-assemble
agamn and then take a decision um-
amimously, unitedly and calmly for
the benefit of secunty, digmity and
the future of democracy and of all of
us.

& FATE wY7 W T T AR
TAT ¥ QO 41, 97 %5 N1 9T A Af
1

SHRI SAMAR GUHA, This 1s the
way** It is the conspiracy of the
Congress Party....(Interruptions), It
1s Hitler who staged an episode and
ullimately what was the result?....
(Interruptions). I accuse them, Who
15sued the pass? I accuse them. Who
supplied the revolver and hand
grenade? .. . (Interruptions)®*

off waww wyv : ©EiE AW wT
femmar a1 |
MR. CHAIRMAN: Shri D, P. Dhar.
SOME HON. MEMBERS rose—
MR. CHAIRMAN: 1 have called
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Bhri Dhar, You cannot stop him from
talking. Kindly sit down.

oft ayq fwwd : T e wE
wrév & | 7y Ao 6 wran &, few o
Tagmeunar &

SHRI K. P, UNNIKRISHNAN: Sir.
I rise on a point of order. The hon
Member, Shri Samar Guha, has used
a very objectionable epithet against
an hon, Member of thig House. He has
used the word**® Sir, would you ask
him to withdraw it, or get it expung-
ed from the records of this House?

MR CHAIRMAN The records wall
be consulteg and if there is any such
word, it will be expunged

SHRI SAMAR GUHA, Sir, before
that you should check up what accu-
sations this gentleman has made.
Could any senmble representative of
the people make such accusations? If
he makes such accusations, we have
to reply to them.  (Interruptions)

wit gfe fiemre fay (T0) @ wwmfar
Y, & wew & ;O{AA wWewi W ¥w
aty ¥ frx arer s g B At gheed-
v awg A grwem gl & gw Ay
Fqmegr Rawmaeg F a0 wa 2
o 98 fr o gr o v
or:fr fory &Y waReer ol Xt 2
gz i et w2 T ey
et A {m NrT g
FAXNGH 1 ag W i & A R, Ew
e X freed & a0 B et Wy
Fm R s B F A mar
AFAT L, W AW A AT S AW A
Wy (swww) 7 T g
o wT gAg WY W S ¥ w
fr & fag § gz (v & g arer
§ IFaT Mg & AN A g, KA wa
AT W AT § &1 H T AT W A AT

**Expunged ag ordered Uy {he Chair.
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oft W Wt (A7) - qwmfr
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& afoere ¥ ag waqd wem # ) 9
e 3 F W guia
qol gZr 9t ar wad ardy Aoy eed
w2 aw wf ar o o€ | Qdr Feafar
¥ gad o o a7 areY aT A ey
¥ 1| 39 =i ¥ AT, T i
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FT X TAT T ST A IAWT 6T
A o | 7 o § % 3 o g
fra & wer § F g2 waw faom o g
GaT F & A1 TB T ¥\ AW w0
5TR Frar § | (syaew)

Not everybody If
evervbody does it then there is no

need of this Resolution (Interrup-
tions)
%9 arr dar &< § 3¢ & Aqrar
g (vwwwm)
ﬂmﬁrn@m Y AT I A
|

oft Wt W1 a7 qET S @
g Tt & f5 @ g &
Ty facgw Afeem &

ar g oF wWayd WA w2 ¥
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t ' o w ¥ wdfar § i
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TR & st ¥ ey @Ew ¥ Al
dzrgwmr g 1 SEEY Ava Ay o Wy
& ¥ ag agr T G §Y waw wafen
T F o ¥ A wEm @ g
fox oy T qwmar g oedt & g A
favia & A oY v ag faoky @l WY
7 &1 97 3@ §aE & fig ady v @Y
A A TN FETQ AT YR WA
¢ & gn ofae &Y vy 9% AR
7g WY guiarge @ g wew & Dl
Ay ¥ gferw &t wiw & g dar
Ty @ wfeg |



333 Contempt of CHAITRA 21, 1806 (SAKA) Contempt of 334

House (M)

oft 7y foerd oY TR W g
adf | oy oY wnw gt efeaw
daw WX § Iaa v gfew o 5
wrdt & W1 Tt #Y OF wReET )
gfere & g FI & wiaw § wix
%y foi s & ame gww A
A EE | AT E

siy Wi wy oAy ody feafa &
g sifew fvig & &1 it &% 7@
1w o faifa @A Wt A
A gmr ) owwa ¥ foig @ At s
gmr | zafeg Fawmg ¢, el ¥
7 g SR g7 Y a8 T
vafer fale go o1 &, aw aw &
fog Jowr gae Ao WY WX SER
X g wenw W EAY ¥ T ¥
& a7 fatndt 2 & et w7 gy

aamfe Qe : gaw ai S awr
T e A oF A fr 3
wrr ¥ 109K, 1974 TF 6 T M IF
& fo A« & 9 £ g7 &7 9w )
THY OF T o qar A gAY qET
2, o swEE

st W W AT ST W AT
¥ ar 771 g grr s o s
1 %1€ @m Avaw IEEY 4 a@ a1 ;9T
| gy grir  gwfon A€ aefor
frota ferar o, gt gameme &
fear oy ok a@ a% & fag “mr”
TR F wr gy fear oo ar
wer A1 wfawre § € 3 € afafr
fram #< § sk s ot & fag
1 gW AW & fag 9g wETS
T g6, WX AW & Ty Ay Ay ag,
X faQdy o kA X TT A

House (M)

|Y Y /1T gg q gy Ay f gafeg
W A WA € § IR gATARY
¥ aw difog ote W @ O &
7 7 ox Afafa aa foend fadnl
z@ A AW 9Tl & E A AS )
ag afafa @t « wgof 7 o
frrola & WY avft g Erar wee W R
A FLAAE |1aq a% % {90 wa-
fres Aamm & dwd 1 A ame
w9 ¢ A% ay fowre i S Ay
amat ¥ gfem o AR Al FEAEr
w2 | ofeT maw & s 7 gfew €Y
TQERTY ! HT A dar T g wfge
safe ofi marafmr s &4 &
o afer nafor &g & Saw gamma
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SHRI SHYAMNANDAN MISHRA
(Begusara1): In these matters we
would like to go by what the hon
Minister of Parliamentary Affairs
suggests or commends. We would also
hke to make it cleer—and it is
obvious enough—that this matter
is above party politics or the antago-
nisms that you see displayed in this
House. We do not want to bring in
the under-tones and over-tones of
the poliics in which we are engaged.
The implications of this incident or
offence, however, to my mind, may be
braver than meets the eye; it may
have many dimensiops and ramifi-
cations, So, 1 am inchned to think
that the punishment that i being
meted out {o the culprit may not be
adequate to the gravity of the offence
that has been committed. Therefore,
1 completely agree with the view..

wwrafa wghea : g7 oo o gfewr
% fom oF awr w@rn Wt § fe
ATy & Iufend A & A A AR
ey wen & g § 4§ aft e @
dNnmgrariovamg e ¥
Iu yo Wz fawely | YEN
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" g
Wi Ao wramw v g
oyt dTmre vw awTc )

“This House resolves that the
person  calling himself Ratan
Chandra Gupta, who shouted slo-
gang from the Visitors' Gallery of
the House at 1424 hrs Today and
whom the Watch and Ward Of-
[Ler took inta custody immediately
and on eearch of whose person two
pistols, one object which looks like
a bamb and some pamphlets were
found, has committed a grave off-
ence and 15 guilty of the contempt
of this House”

The second para is;

“This House further resolves that
without prejudice to any other ac-
tion to which he may be liable
under the law, Ratan Chandra
Gupta be sentenced to 11gorous
imprisonment tll 8 pm on the 10th
May, 1874 for the aforesaid con-
tempt of the House and sent to
Cantral Ja1), Thhar, New Delh1’

SHRI SHYAMNANDAN MISHRA
According to this  resolution, the
offerce s being divided into two
parts One part relates to the con-
tempt of the House because of the
mtruysion of the offender into the
gallery and other things mentioned
in the resolution The second part
of the offente m that which is sought
to be comnuited, may be, to the
ordigmry couris of law That seems
to be the intention of the resolution

thing ents House from know-
"ﬂg"f:me; 1 about the offence

nothing that can form the basiy for our
judgment so far as the Parllament
is concerned. The Government
should have taken us into confidence
about further details of the affence,
They are not very fair to the House
in giving only certain elements of the
offence that has been commitied,
that 18, the posse:sion of a bomb .
(Interruptions) or something resemb-
ling & bomb or something like that.
So, the Government should have given
us more information Why 1s the
Government 1s not giving us more
information about that?

Then, what 1s oprn to the House?
To my mind, the House can com-
mand the attendance of the offen-
der at the bar of the House {or
a fuller examination because this 1s
not an ordinary thing thal has
happened and, accoiding to Mary's
Parlwwmentary Practice the House 18
completely competent in this matter
to command the attendance of the
offender at the bar of the House for
a fuller examunation We must probe
his full intentions We must know
the essence of the offence and even for
the puipose of contempt, must know
the gravity of the contempt

Why are you fixing the sentence
upto 10th May®? May be that you
think you can sentence him only till
the end of the session i1e for the du-
ration of the session That seems to be
the intention and that 13 what the
House 13 competent to do May be that
1s 1n your mund Again the Houss can
continuee the sentence  undergon
after the sentence has been passed,
Nothing bers the House from domng
that But we must know in sentencing
Tum the fuller facts about this which
the Government has not been able to
supply to us, Therefore, let 1t not be a
matter of prestige or anything of that
sort Let the person be hrought to the
bar of the House, let him be cross-
examined fully and then alone we
would be in a better position to
judge wherein omr duty les in this
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'SHRI 5. A, SHAMIM (Srinagar):
The House to cross-examine him?
Please do Bot go too far.

SHRI SHYAMNANDAN MISHRA:

That happens in the House of com-
mons.

Are we to go by the facts supplied
bytheGOVm”

SHRI S. A. SHAMIM: You may
ack for more facts. I can understand
that.

MR. CHAIRMAN: No cross-talk like
that, please.

SHRI SHYAMNANDAN MISHRA:
I am only suggesting the course which
is adopted in the House of Commons.
Also May's Parliamentary Practice 1s
quite clear on this point that the House
of Commons is competent to command
the attendance of the offender for a
tuller examination. What happens in
the House of Commons can happen in
our House also.

So 1t does not seem to me quite
clear whether the Government hag a
full comprehension of the offence and
if it has, whether it wants to com-
municate to us the full comprehension

of the offence that has been committed
hy the offender.

Therefore, I would suggest further
steps to be taken although I do not
disagree with the suggestion or the
recommendation made by the hon.
Minister 'We would not be doing our

duty unless we go a little more fully
into the matter.
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PROF MADHU DANDAVATE
(Rajapur) Sir I want to make a sub-
mission Sir, the Hon Member, Shri
Salve hag made an appeal to the House
ihat without dividing the House into
either the Ruling Party or the Oppo-
sition let us take a unanimous ap-
proach All of us will be very much
concerned that if, in the gallery of
this House, Someone carries a revolver
or something resemblmg a bomb and
all that, 1t would be a matter of con-
cern for all of us It is not merely
a matter of security because, those of
us who are getting mixed up with po-
Iitical workers outside also carry the
risk of their lives at the hands of the
opponents And, therefore, it 18 not
merely a question of security but also
the dignity of this House gt the same
itume I shall join hands with Shri

Salve in making an appeal to the
House that let us put forward this
puint of view that we can investigate
everything that has happened here
At the same time, we shall not con-
done what has happened Therefore,
the via medwa seems to be that this
louse has the right to adopt a resclu-
tion remanding the person to custody
--that 1S what has been done--and
pending 1nvestigation, in the mean
time, the hon Speaker may call the
leadets of all the groups including
the Ruling Party--let us not allow the
politics to be mixed here--where we
can have a unamumous conclusion,
whatever unanimous conclusion we
may arrive at there, on the basis of
which a further Resolution for final
consensus can be brought forward in
this House I think that way a con-
sensus can be bwilt up This 1 an
appeal would like to make

SHRI G VISWANATHAN (Wan-
diwash) Sir, as far as the violence is
concerned, nobody has objected to
condemmmng 1t Violence, for the first
time, has entered inmde the House 1
joint everybody in condemging wiol-
ence whether inside or outside the
House

But as far as this person s cen-
cerned, he has committed two offen-
ces—one 1g the contempt of the House
and the other is the crimmal offence
I think that most of us are confusing
the two offences together We can
punish him only for the contempt of
the House We cannot punish lhim
for the criminal offence It needs a
thorough enquiry I do nof agree with
those who say that we should enquire
into this It should be left to the police
as far as the crimnal offence is
concerned The court will yltimately
punish hmn for the criminal offence

For the contempt of the House, let us
take a consensus as to what should be
the punishment given to him Let us
deade about it and give it here and
VoW
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You cannot pronounce your judge-
ment on that. You have got to take a
consensus about the contempt of the
House While I agree ag far as the
ciiminal part of it 18 concerned, the
House, sitting as a Bar, 1s not possible
This should be handed over to the
police But, before that, I think we
should not rush through m passing a
judgement about the contempt alse,
I agree with Prof Dandavate that he
should be remanded to the jidiclal cu-
tody till the facts about the nature of
the offence he has committed are
known And then the House may take
a decision.

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode), Sir, this 15 something
very unpiecedented What has happen-
ed to-day has not only shaken the
Parhament but 1t has shaken the entire
nation The culprit must not be allowed
to go free We musi take a very otrong
cognicance of the crime that has been
committed by him.

Now, as far as the contempt of the
House is concerned, we want to take
action immediately And, for that, as
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[Shri Ebrahim Sulaiman Sait]

Prof. Dandavate suggested, must gee
that the culprit is handed over to the
Ppolice custody. But we must not stop
at that, We must understand the moti-
vation also we must understand what
was behind his mind, who had insti-
gated him and what his motives were.
There may be something revealing
which may come out when investi-
gations take place. So, I would agree
to the course suggested by Mr. Baner-
jee, Mr. Bhogendra Jha and others
that the Speaker should take action,
he must consult the various Leaders
ot the Opposition and investigate the
whole matter and try to understand
the whole matter and start the
wwestigation forthwith, because then
alone we can undersiand the gravity
of the erime that has been committed.
We may say today that let the man
be sent to custody in Tihar Jail up
to the 10th May, but that may
prove to be not enough in the light
of the gravity that may be revealed
of the crime. Therefore, at present,
ke may be handed over to judicial
cugstody.. .

AN HON. MEMBER: Police cus-
tedy

SHRI EBRAHIM SULAIMAN
SAIT But a machinery ghould be
set up by the Speaker tp investigate
in¥o the gravity of the crime and also
the motivation, and after getting
imormation which may be revealing,
e must take suitable action against
the culprit.

SHRI SAMAR MUKHERJEE
(Howrah): 1 was not present here a
Jittle earlier, and, therefore, the
proposal made by Mr. Limaye is not
knbwn to me. But after hearing all
the opinions expressed from both
sides of the House, I think that the
pydYposals made by Mr. Madhu Limaye,
Mr. S. M. Banerjee, Shri Bhogendra
Jha, Shri Shyamnandan Mishra and
Paof. Madhu Dandavate are also most
ressonable, and I hops the Congress
wil accept them. They should not

hurry to push threugh this resolution,
but should allow the House to know
the details and thep come to some
final judgment. Thet 18 why I re-
quest the Congress Party to considet
the proposals and come to some um-
animous stand.
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“This House, while reserving
its right to punish the said per-
son for contempt, resolves to re-
mand hin to Tihar Central Jail
till 17th April 1874, to enable the
Speaker or persons nominated by
him to make a fuller inquiry into
the incident”.
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SHRI SAMAR GUHA: My amend-
ment 1s almost the same but with a
little difference.

I move;
“In the Motion—

In the first paragraph, delete
the words ‘resolves .,

AN HON MEMBER. Why this
one?

SHRI SAMAR GUHA- 1t is almost
the same thing Let us see how it
works Both of us have done 1t
quickly I move

In the Motion—

In the first paragraph delete the
words ‘resolves this House" and
substitute “is informed of the fact
that a person celling himself Ratan
Chandra Gupta who shouted slogans
from the Visitors® Gallery of the
House at 1424 hours today and
whom the Watch and Ward Officer
took into custody immediately and
on search of whose person two
pistols, one object which looks Lke
a bomb ang some pwmhphlels were
found”

In the 2nd paragraph delete the
words “further resolves. New
Delhi” and read as below:

“resolves that the said young
man be sent to Police custody HlI
16th April for further investigation
about his conduct and thereafter he
be brought before the House for
taking decision about the alleged
contempt of the House committed
by him.”



House (M)
SHRI X. MAYATHEVAR (Dind:-
gul). The whole House is deeply con-
cernad about the untoward incdent
thai has takem place before thig hon
House Hon members are confused
a3 to the gquestion of law concerning
the incident that took place jp the
afternoon in the Gallery I as a cri-
minol lawyer practising in the Madras
High Court, am very happy that for-
tunately a retired Judge of the Bom-
bay High Court 1s here. He 15 a leain-
ed lawyer and a re ireq thugh court
judge He must come farward to ex-
plain the position of the law before
this hon House So far as I undex-
gland the law op this subject, sub-
Jeet to correction by this hon House
mnd the learned neniors there are
two kinds of offences commutted, as
Mt Viswanathan put 1t correctly The
titst 18 the contempt of this hon
House for which thig hon House and
tne Spuraker are competent under the
Jaw to punish the culprit So far as
judicaal custody or police custody and
1cmand are concerned, it 18 not judi-
tal (ustody, as I think, that 1t
imounts only to police custody He
liould be under police custody when
it 18 under investigation So, after
1umanding him te police custody,
this hon House should entiust the
culput or the accuseq to the police
lur a thorough enqury and investi-
¢ 1lion anq interrogation by the police
There 15 no question of sending mim
tu judimal custody now

W¢ must enquue through the
police The police would interrogate
and 1 estigate into the matter Then
the police, after a thoiough enquuy,
must file a charge-sheet for the
offences nemely, that he was having
I his possession some pistols, ete
We do not know 1if the pistols and
aims and ammumition in the posses-
sion ot tne culprit were licensed or
uniicensed He woulg be lhable for
punishment 1f he was holding and
Potsessing bombs and pistols which
were unlbicensed He 1s also liable
{or purushment for criminal trespass.
Therefore, for cruminal offences, he
tiust be punished by the court
Therefore, we ate not competent to
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Code or any other mmilar lawg of
the land
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Therefore, 1 suggest that yeu
should entrust the matter to the
police for a thorough enquiry

SHRI K RAGHU RAMAIAH Sur,
first of all, before I come to some
of the points raised by the hon Mem-
bers, I woulq like to say a few words
about thg procedure we have adopt-
ed As the House 1s aware, this 15 not
the fitst tim¢, although this 1s a
ma‘ter of great gravity As far as
contempt of the House is concerned,
this 1s not the first time There have
been many occasions earlhier when
contempt of the House has beep tom-
mitted I have always been coming
foiward 1 accordance with the well-
cstablished practice ang proceduras
with a 1ecommendation to the House,
before the House rises on that day
on which the contempt takes place
1 have done only that

But I would like to say a word
about Shri1 Samar Guha It 1s true he
met me 1n the lobby and asked me.
Normally, 1t 15 a fac* that I bring 1t
at 6 O'clock But you will recollect
that there was some discussion this
morning or yesteirday that when a
Minister makes a statement at €
Oclock the House i1s practically
empty  Somebody has asked, why
don't you see that the earliest aval-
able opportunuty 15 given to the
Members (Interruptions) Bat 1 did
1cmumber Mr Samar Guha I told my
Deputy Mimster, Mr X N Simgh.
Even before I got up,—I sent word ta
the Chair,~I told Mr Singh, “Please
go and inform Mr Samar Guha at
once so that he 1s not unde; any
handicap” When he came back also,
I asked him, ‘Have you told him?”
He said he could not meet him But
luckily, I saw him coming ag I was
siting down That 18 about the pro-
cedure

SHRI SAMAR GUHA S,

only
this mornming— (Interruptions),
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MR. CHAIRMAN: No controversy
at this stage about small things
please.

SHRI SAIMAR GUHA: It is not a
smal] thing. I woulg draw the atten-
tion of the Minister to the fact that
only this morning the Speaker gave
a directive that notice of such mo-
tions should be hung wup on the
notice-board. Evep today the Spea-
ker gave such a direction, but the
Minisler of Parliamentary Affairs is
violating the rules. (Interruptions).

SHRI K RAGHU RAMAIAH: Re-
garding the merits of the matter, win
any hon Member of this House tell me
whether there can be a graver con-
tempt of the House committed? A
man comes with two pistols and witn
what appearg like a bomb. Thank
God—touchwood—nothing  happened.
(Interruptions), ‘Therefore, I must
compliment and congratulate the
Watch ang Ward staff who prevented
the person concerned from whatever
nefarioug act he wanted todo. Itise

grave contempt of the House, I can-
not imagine anything graver.
Let us put aside the criminal

offence. The court will take care of
this The investigation will go on
All that will be done. The Govern-
ment will make effortg to see that the
root of the matter is gone into and
adequate punishment is meted out.
But 1 confine myself clearly to the
contempt of the House.

Sir, there are two things. Some-
body said, why not we produce nim
before the House. I would quote
from the ‘Practice and Procedure of
Parliament’ by our Secretary-Gene-
ral.

“If ap offence is committed in the
immediate presence of the House,
the contemner may not be heard,
He is taken into custody imme-
diately by the Watch and Ward
staff, detained for the minimum
time necessary for interrogation.”

This has been done,
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‘“The period for which the House
may commit and offence to custody
ar prison for contempt. is limited
by the duration of the Session of
the House.”

1 cannot imagine a graer offence of
contempt of this House which will in-
voke the maximum punishmentin this
case and I comend the motion to the
House,

oft vy fowd © W waAvEdE w5
wroguT ? wrId@ WA g E? oIw
&t quar § ?

SHRI SHYAMNANDAN MISHRA:
I would like to seek some clarifica-
tions. I have told the House in the
beginning that in these matters, we
would like to go with the Government,
with the Minister of Parliamentary
Affairs, Evep so, would he be good
enough to clarify certain poinis which
I wani to ask? My difficulty is, the
House has not been put in a position
to comprehend the full gravity of the
offences. Are all contempts are equal.
If not, there must be various degrees of
contempt committed. So, I would like
to know whether the Government
would supply us with the full facts
about the case even later, becsuse
it may not be the final gentence that
the House even by way of contempt
may mete out. The House has the
competence to increase the sentence
laler or even to reduce the sentence.
That would depend on the nature of
the offence that hag been commiited
We really do not know the exact
nature of the offence, or the gravity of
the offence. The Government have not
put us into a position or the Par-
lizment Secretariat have not put us
mto a position in which we can com-
prehend the full nature of the offence
that has been committed. This case of
contempt is sought to be equated with
any other contempt,

SHRI BHOGENDRA JHA: We agree
that it is not necessary to hear the
person in a contempt matter. 1t 18
not necessary to bring him before the
bar of the House,
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SHRI SHYAMNANDAN MISHRA:
That we canont say. May I clarify?
The point that has been made by the
hon. Minister, while quoting from the
text of Mr. Shakdher's book, is only
in regard to the preliminary investi-
gation—that he may not be immediate.
ly brought before the bar of the
House, But, he may be brought
before the bar of the House When the
House comm

SHRI BHOGENDRA JHA: Not that
the House i8 not competent. 'The
House is fully competent. But, I do
not think it is necessary or it is ex-
pedient. What I want to submit is,
we, on this side, feel that though con-
tempt has been committed several
t.mes, the quality and character of
inday's offence is exceptional. This
has never taken place in this House.
In such a situation, we have been
suggesting in various termg and lan-
guages. only one thing, that you re-
mand him to jail custody. Pending
that, let the Speaker constitute a
Committee. As far as Parliament is
concerned, we are also concerned in
giving our signatures for visitors’
passes. At least, this aspect should be
rone into in some great detail. Our
submission is, do not use the word
‘sentence’. If you want to extend the
date, we have no objection Shri
Madhu Limaye has suggesteq 17th
April; that can be extended. Our
thinking is, in order to make it unani.
mous, make it an interim punishment,
temand him to jail custody and in the
meonwhile, you constitute s Com-
mittee to go into the whole affair as
fai as thiy House is concerned. snd
then decide.

MR. CHAIRMAN: Let ug see if we
can evolve a consensus. If not, divi-
sion is there.

SHRI 5. M. BANERJEE: Not only
members on this side but on that side
also have made their contributions to
the debate. 'Their suggestion is that
We should do everything cool headed-
ly. But here is the Minister of Par-
liamentary Affairs who has ruoved a
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resolution. If this is put to wvote,

should not the amendment moved by
Shrl Madhu Limaye also be put to
vote? Why should they use the majo-
rity like this? We also do not want
that anybody should come to the
gallery with a pistol etc. We know
it is a grave offence, In many extra-
ordinary matiers, they are using the
majority and acting without asking
the opposition. Let them take the op-
posilion into confidence ang evolve
som¢ method by which truth may
come out. I request the Minisler
of Parliamentary Affairs not to be
led away by sentiments. They may
pass the motion, but it iz afler all
the means to an end not the end itself.
Let us realise the gravity of the situa-
tion and accept the suggestion that
there should be an all-party com-
mittee. Let ug also acgept the amend-
ment moved by Shri Madhu Limaye.

SHR1 K. RAGHU RAMAIAH:
Mishraji said that sufficient facts were
probably not given. Unfortunately,
he was not here when I made the
statement. Before I read out the
motion, in that statement, I had given
certain facts which are available to
us. It is like this:

‘“When, a senior Watch and Ward
Assistant was checking thc passes
of a group of visitors, Shri Ratan
Chandra Gupta who was last in the
queue saw that the passes were
being checked. He broke the queue
and made a dash inside the gallery.
The Watch and Ward officer tried
his best to stop him, but he entered
the gallery and started shouting
slogans, He was immedately over-
powered by the watch and ward and
security staff and brought outside
the gallery. When he wag brought
into the room of the Assistant Watch
and Ward Officer, he immediately
took out a pistol and fired in his
chest. As a result of this he
sustained superficial wound on the
chest. On close gearch, two pistols
and something which appeared to
be an explosive were found wund



355 Contempt of House (M) APRIL 11, 1074 Contempt of House (M)

[Shri K. Raghu Ramaiah]

some pamphlets were recovered
from The doctor on duty in the
first aid post was enlled; he
rendered first aid.”
The docter said that he has not
reoeived any szrious injury,
18 hrs,

SHRI SHYAMNANDAN WMISHRA:
Has he made any statement?

SHRI K. RAGHU RAMAIAH: I
have got another report just now. It
rays thal on being caught, he tried tc
shoot himself with ome of the pistols,
but the bullet was obstructed by the
aid of pamphlet which he was carry-
ing in the shirt. He sustained minor
injuries only.

He stateg that he left studies about
two years back and was working at
his father’s printing press at Jharia
He fell concerned about the prevailing
corruption in the country and wanted
to dc something to create a stir n
Parliument He came to Delhi about
19 days back, after having purchased
iwo pistols and cracker bombs from
Calcutta. This is the further report 1
have got.

SHRI SHYAMNANDAN MISHRA:
No interrogation was made?

SHRI K. RAGHU RAMAIAH: This
is his own statement.

SHRI SAMAR GUHA- Sir, I rise un
a point of order. The contention that
we are trying to impress upun you
that the matter should not be hurried
18 reinforced by what ig staied just
now by the hon, Minister. A fuller
investigation should he madc, all the
malters should be enquired into and
a report should be made of all the
circumistances, all the facts, 1o the
House. The hon. Minister of Pailia-
wentary Affairs, after he moved the
Xesolution, hag brought new informa-
tion before the House, Therefore, we
suggest that instead of giving him
prunishment right now, we should
s2ad bim 1o police custody until a
fule* wnvestigation is made. After
thal,' whatever punishment this House
desirés, should be given to him If
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what has been stated by the Minister
of Pariamentary Affairs i3 correct,
there is no question of condoning his
actfon. Before the House is in a posi-
tion to know the result of the inves-
tigation, the final punishment shouid
not be given. Therefore, I would say
that il is incumbent on you and the
Minister of Parliamentary Afaiis to
ensuie that the final punishment is
nnt given just now. He should be
sent to police custody till 17th or 18th,
In the meanwhile, we should get all
the information, all the facts. only
on the basis of what we should give
whatever punishment bhe deserves.
Therefore, the amendment moved by
€1 Madhu Limaye and myself,
waich are to the same effect, should
be accepted.

MR CHAIRMAN: It is a view and
not a point of order.

SHRI K, RAGHU RAMAIAH: Sir,
considering the gravity of the offence
this is the minimum punishment that
1s heing sugested So, I request that
1. is Resolution may be passed without
ary amendment by the House

SHRY SAMAR GUHA- Sir, what
shwt the amendment?

““MR CHAIRMAN: The Minister is
ant willing to accept the amendment
§o, I will put it to the vote of the
House . (Interruptions),

MR CHAIRMAN: Now, first T put
the amendment moved by Shri Madhu
Limaye to the vote of the House.

The question i=:

In the Motion—

Delete second para and replace 1t
by:

“This House, while reservimg its
right to punish the seid person for
contempt, resolves to remand him
to Tihar Central Jail till 17th Axml-
1974 Lo eneble the
persons nominated by him to make
a fuller inquiry into the incident.”
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House (M)
The Lok Sabhe dewided:

AYES
Banera, Shr1 Hamendra Singh
Banerjee, Shnn S M.
Bhagirath Bhanwar, Shri
Chandrappan, Shr1 C K.
Dandavate, Prof Madhu
Guha, Shri Samar
Halde:, Shri Krishna Chandrg
Jha, Shr1 Bhogendra
Kachwat, Shri Hukam Chand
Kalyanasundaram, Shr1 M
Limaye, Shr1 Madhu
Mavalankar, Shn P G
Mehta, Shn P M
Mukherjee, Shr1 Samar
Pandeya, Dr Laxminaram
Parmar, Shnn Bhaljibhai
Sait Shn Ebralim Sulaiman
Shamum, Shri § A
Vuma, Shri Phool Chand
Yadav, Shr1 G P

NOES

Arrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F A

Amsary, Shri Ziaur Rahman
Awdhesh Chandra Singh, Shri
Azad, Shr; Bhagwat Jha
Bajpai, Shr1 Vidya Dhar
Balakrishniah, Shri T.
Banamalli Babu, Shri
Banerjee, Shrimati Muku]
Betupal, Shr1 Panna Lal
Bhagat, Shri B R

Bhagat, Shri H K L
Chakleshwar Singh, Shii
Chavan, Shri Yeshwantrao
Chawla, Shr1 Awmar Nath

House (M)

18.10 hrs.
Divigio, No 108

Chikkalimgaiah, Shri K

Das, Shnn Dharnidhar
Dasappa, Shr1 Tulsidas
Daschowdhury, Shri B K.
Deo, Shnn § N Singh
Dharia, Shr1 Mohan

Dixit, Shr: Jagdish Chandra
Dwived:, Shr1 Nageshwar
Gogoi, Shri Tarun

Gokhale, Shr1 H R

Gomango, Shr1 Gindhar
Gopal, Shr1 K

Han Kishore Singh, Shri
Ishaque, Shrn A KX M,
Jagpvan Ram, Shri
Kadannappalh, Shri Ramachandran
Kakodkar, Shrn Purushottam
Kamble, Shm T D

Kapur, Shr1 Sat Pal

Karan Singh, Dr

Kasture, Shr1 A 8

Kaul Shrimati Sheila
Kavde, Shn B R

Kedar Nath Singh, Shri
Khadilkar, Shri R X
Kinder Lal, Shn

Lakkappa, Shri K
Lakshmikanthamma, Shrimati T
Malaviya, Shri K D
Mallanma, Shri K

Mandal, Shri Yamuna Prasad
Mishra, Shri Bibhuti

Mishra, Shr1 Jagannath
Mishra, Shri L. N

Neg:, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Kartik

Panuli, Shri Paripoormanand
Pandey, Shr1 Krishna Chandra
Pandey, Shri R 8.
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Pandey, Shri Tarkeshwar
Panigrahi, Shri Chintamani
Paokai Haokip, Shri
Paraghar, Prof, Narain Chang
Partap Singh, Shri

Patel, Shri Natwarlal
Patil, Shri Krishnarag
Patnaik, Shri Banamali
Peje, Shri S. L.

Raghu Ramaiah, Shri K.
Raj Bahadur, Shri

Rao, Shrimati B. Radhabai A.
Ray, Shrimati Maya
Reddy, Shri K. Ramakrishna
Roy, Shri Bishwanath
Saini, Shri Mulki Raj
Salve, Shri N. K. P.
Sankata Prasad, Dr.
Sarkar, Shri Sakti Kumar
Satpathy, Shri Devendra
Savant, Shri Shankerrag
Savitr1 Shyam, Shrimati
Sethi, Shri Arjun

Shailani, Shri Chandra
Shankaranand, Shri B.
Sharma, Shri Madhoram
Shastri, Shri Biswanarayan
Shastri, Shri Sheopujan
Shenoy, Shri P, R.

Shetty, Shri K. K.
Shivnath Singh, Shri
Siddayya, Shri S. M.
Siddheshwar Prasad, Shri
Sohan Lal, Shri T.

Sokhi, Shr{ Swaran Singh
Subramaniam, Shri C.
Tula Ram, Shri

Uikey, Shri M. G.
Unnikrishan, Shri K. P,
Virbhadra Singh, Shri
Yadav, Shri N, P.

MR. CHAIRMAN: The result* of the

division is: Ayes: 20; Noes: 07

The motion was negatived,
MR. CHAIRMAN: I now put the

amendment moved by Shri Samar
Guha to the vote of the House,

The amendment was put and
negatived.

MR. CHAIRMAN: The question is:

“This House resolves that the per-
son calling himself Ratan Chandra
Gupta who shouted slogans from
the Visitors' Gallery of the House
at 14 24 hours today and whom the
Watch and Ward Officer took into
custody immediately and on search
of whose person two pistols, one
object which looks like a bomb and
some pamphlets were found, has
committed a grave offence and is
guilty of the contempt of this
House.

This House further resolves that,
without prejudice to any other ac-
tion to which he may be lable un-
der the law, Ratan Chandra Gupte
be sentenced to rigarous imprison-
ment till 6 P.M. on the 10th May,
1974, for the aforesaid contempt of
the House, and sent to Central Jail,
Tihar, New Delhi"

*The following Members also recorded their votes for NOES:
Dr. Shankar Dayal Sharma and Sarvashri M. S Sanjeevi Rao, Yogesh

Chandra Murmu and 8. C. Samanta,
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The Lok Sabha divided:
1812 hrs
Divisien No, 11

AYES

Agrawal, Shr1 Shrikrishna
Ahirwar, Shr1 Nathu Ram
Ahmed, Shn F, A,

Ansari, Shri Ziaur Rahman
Awdhesh Chandra Singh, Shri
Azad, Shri1 Bhagwat Jha
Bajpa;, Shr1 Vidya Dhar
Balakrishniah, Shr1 T
Banamali Babu, Shn
Banerjee, Shrimat; Mukul
Barupal, Shr1 Panna Lal
Bhagat, Shri B R

Bhagat, Shn H K L
Chakleshwar Singh, Shn
Chandrakar, Shry Chandulal
Chavan, Shr1 Yeshwantrao
Chawla, Shr1 Amar Nath
Dasappa Shr1 Tulsidas
Duschowdhury, Shri B K
Deo Shr1 8§ N Singh
Dhana, Shri Mohan

Dixit, Shra Jagdish Chandra
Dwiveds, Shr1 Nageshwar
Gogo:, Shri Tarun

Gokhule, Shn H R
Gomango, Shr1 Giridhar
Gopal, Shri K

Han Kishore Singh, Shri
Ishaque, Shri A K M
Jagnvan Ram, Shn
Kadannappalli, Shri Ramachandran
Kakodkar, Shri Purushottam
Kambl,, Shm T D

Kapur Shri Sat Pal

Karan Singh, Dr, ~
Kasture, Shri A, 8

Kaul Shrimati Shella

Kavde, Shri1 B R
Kedar Nath Smgh, Shri
Khadilkar, Shr1i R K
Kinder Lal, Shri
Lakkappa, Shr1 K
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Lakshmikanthamma, Shrimati T.

Malaviya, Shr1 K D
Mallanna Shm K

Mushra, Shr1 Bibhuti

Mishra, Shri Jagannath
Mishra, Shr1 Shyamnandan
Murmu, Shri Yogesh Chandra
Negi, Shri Pratap Singh
Nrmbalkar, Shri

Oraon, Shr1 Kartik

Painuli Shri Paripoornanand
Pandey Shri R S

Pandey Shri Krishna Chandra
Pandey Shri Tarkeshwar
Panigrahi1 Shri Chintamani
Paoka: Haokip, Shra
Parashar Prof Narain Chand
Partap Singh, Shr;

Patel Shr1 Natwarlal

Patil, Shr1 Krishnarao
Patnaik, Shn Banamali
Peje, Shrnn1 S L

Raghu Ramawsh, Shn K
Rao, Shrimati B Radhabai A
Rao, Sh1i M S Sanjeevi
Ray, Shrimati Maya

Reddy, Shr1 K Ramaknshna
Reddy, Shri P Narazimha
Roy, Shri Bishwanath

Saim, Shr1 Mulki Raj

Salve, Shri N K P
Samanth, Shri S C
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Sankata Prasad, Dr
Satpathy, Shri1 Devendra
Savant, Shr1 Shankerrao
Savitri Shyam, Shrimat)
Sethi, Shn Arjun

Shailam, Shr Chundra
Shankaranand, Shr1 B
Sharma, Shri Madhoram
Sharma, Dr Shankar Daval
Shastri, Shr1 BiswanaTayan
Shastri, Shrn Sheopujan
Shetty, Shn K K

Shivnath Singh, Shn
Siddayya, Sh.i S M
Sidheshwar Prasad, Shri
Sohan Lal, Shn T

Sokh:, Shr1 Swaran Singh
Subramaniam, Shn C

Tula Ram, Shri

Ulkey, Shn M G
Virbhadra Singh, Shn
Viswanathan Shm G
Yaidav Shm N P

Dandavate, Prof Madhu
Guha, Shri Samar

Limaye, Shri Madhu
Mohanty, Shry Surendra
*Sarkar, Shr Sek*i Kumar

MR CHAIRMAN The result** of
the division 18 Ayes-87, Noes §

The motwn was adopted

House
AM on

MR CHAIRMAN The
stands adjourned i1l 11
Monday, April, 15 1974

The Lok Sabha then adjourned till
elcven of the Clock on Monday, Apnl
15 1874/Cheitra 25, 1896 (Saka)

*Wrongly voted for NOES

[ — S

**The following Members also rccorded their votes for ‘AYES’
Sarvashr1 Yamuna Prasad Mandal and Sakt: 1 umar Sarkar
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